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(fc> to (d) Information is being 
collegia* and Will be laid on Use 
Table of the Rouse.

Clarification <* the acope of Section 
m e  of the CNW^ttitt Act

5283. SHRI RAM HKDAOO.
Will the Minister of LAV/, JUSTICE 

AND COMPANY AFFAIRS be pleaded 
to state-

(a) whethei the Bombay Sharehol
ders' Association have urged *he 
Company taw Board to issue a clan 
ftcation that the declarations under the 
newly introduced section 187C of the 
Companies Act are lequired to be 
made in cases ol benami holdings of 
shares and none else a& the matter 
is causing a lot of misunderstanding 
among shareholders about »t<5 exact 
scope, and

(b) if so, the reaction of Govern
ment thereto’

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI BEDA- 
B17ATA BARUA) <a> Ye*. Su

(b) The Government h(ne iv*-ucd 
clarifications m the mattei

Closed nays in Nararup Fertiliser Far. 
tory and other Organisations

5294 SHRI ROBIN KAKOTI

Will the Mumti i of PI TR OLEUM 
AND CHEMICALS be p lo w ! to 
state:

<a) the total number of frys Nam 
rup Fertiluer Factory, Numnti Re
finery, Digboi Refinery, O & N G C 
administrative office at Narira, Oil 
Indie, admmwtiaUve uflic«. <i Dulia- 
jan end 0  & NGC, workshop at Sib 
gagar. were closed on account of holi
days in thM last throe Years respec
tively and al«o for strike? separately 
during the above period; and

total number of day Baraum 
Refinery, Refinery at GuMrdt <»nd «uch

other refineries ty  tiff wwtey, p . ft  
N.G.C, establishment and fertilizer* 
and other chemical factories mider 
the Ministty of Petroleum and 
Chemicals, were dosed eo account <ji 
l>n'idayg and also for strikes, fepa* 
rutely during the last three years?

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI C P MAJHI)
(a) and (b) The information is 
being collected and will be laid on 
the Table of the Sebha

Benefit of Extension in Service beyond
5* years in Railway Board's Office

5295 SHRI ONKAR LAL BERWA*
Will tht Minister of RAILWAYS 

be pleaded to stale
Ui> whether the benefit of exten

sion m set \ ice and/oi unemployment 
bevond tht age of 58 \t‘ars ha* V*er 
extended to some da^ II Section 
Offleerb m ‘he Railway Board oftk*' 
sina* 1974 And denied to some other*,

(b) if so, the reasons for tht 
diffetentia* treatment;

,c» v )«<ther Um i a' n a fait tint 
government intend to extenj thi 
benefit to wrnc of the c i*s<« II P < nn 
Officers for vet unothet tw n  dt<r m# 
1975 and

<d> whether IhH v ill not further 
adver<,r}> affect the piomottonal pios- 
pects of &Uff stagnant? in lowei 
grades categories for long*'

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH). <a) and <b) The 
benefit of extension of cervirc 
though one of the benefits which 
accrue to staff who fctuck to then 
posts during the May 1974 strike 
was granted sparingly in Railway 
Board's office only in public interest 
to such as deserved It most by virtue 
o f fheir devotion, nature of duties 
and where continuity of work w»« 
essential* Extension it not granted 
tw a matter of course




